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COUNCIL O}i' STATE. 
F~, 2im September, 1927. 

, 
• • 

The Counoil met in the Oouncil Chamber at EMven of the Cloek, the HonoUl-
ahie the freaident in the Ohair . 

INDIAN SUCCESSiON (AMENDMENT) BILL. 
THE HOftOUltABLB MR. S. R. DAB (Law Member): Sir, I move that the 

Bill Nrther to &1Dfll'd tire India. Swloeuion Aet, 1923, and tao l\Ila.rried Women' B 
l'roperty Act, 1874, be taken into consideration. 

I explained a. short time ago at the time of intrlKluetion that ,tho object 
of this Bill is really to enable a. married woman, when the deeeased is a Chr~tian, 
to take out letters of administration or probate without the necessity of obtain-
ing the consent of her husband, m Ul'tier In bring tAle law into oonfonnTty with 
that prevailing in Engla-nd. Sir, I move. 

THE HONOURABLE THE PRESIDENT: The question is : 
"That the Bill further to amend the Indian Succell8ion Act, 1925, and the Married 

"O~'II Propnty Act, 1974, 'be taken into coillidera'tion." . 
THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY(East 

Bengal: Non-Muhammadan): . Sir, I beg to move: 
" That in section 10 proposed to beirurel'tAMl in the Married Women's Property Act ... " 
THE HONOURABLE THE' PRESIDENT: The HOIl@umhle Member's 

amendment comes a little later. I shall put the question first. The question 
iB~ 

"'i'bIrit the BiD further to amend the Indian Succession Act, 1925. and the Ma.J:Tit,a 
Wdan'. Property Acit, mj,be tallen into'coDllicieration." 

The motron "'88 adopted. 
Clause 2 was added to the Bill. 
THE HONOUltABEE 'l'fIl!: PREsIDENT :Olauae 3. The question is : 

.. 'l'Mt 01au8e 8 ,do IItaDd pM't of tile 1tiJL" 
The Honourable Mr. Kumarsankar Ray Chaudhury. 
TitE HUli'oU1tUILE MR. KUMAR8AN1G\R RAY CHAUF>HURY: Sir, I 

beg to move: 
"I'b&t in II8Otiob It) pmpoled 'to 'be inBel'W in tile Married W01llMl~BPtoperi.y Act, 

187" by clause 3 of the Bill, the words' or the trust. estate' be inserted after'tIle word 
• deoeased' wherever it. ooours." . 

. I submit that this is a m.ere draftsman's mistake and hope that the HOIl(:Jl.ll'oo 
able the Mover of the Bill will accept it. 

TaB H()NotJUBlAllllB. S. R. D-AS: Sir, I am iBOOned to think that it 
is my HonCJ11llPhlo.mend'ojmUtMe 8.nd not the draftanan's mistake. I 1:!hinlI 

( !N6 ) 



OOUNCIL OF STATE. [2ND 8BPT. 1921. 

[Mr. EfJ R. Du.] 
my Honourable friend will agree that the amendment is unnecessary. I take 
it that he desires to insert the words " or the trust estate" after the word 
" deCe~ " with the object of making the husband liable in case there is 1088 
or damage to the c:,otate of the deceased; but that is unnecessary, because 
he is liable if there is a breach of trust committed by his wife; and breach of 
trust, you will find, is defined ill the Indian T~ts Act which applies now 
throughout India as involving also any 1000s or damage to the trust estate 
caused by the trustee as also any neglect in getting in the trustaProperty. 
Therefore, it is unnecessary to insert the words" or the trust estate". The first 
part, the liability to any breach of trust committed by her, inc1u,des all the other 
matters which are mentioned in order to apply to a'caae of an executrix who is 
not a trustee. I trust my Hcmourable friend will not insist on the amendment. 

THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY: I 
withdraw the amendment. 

Clause 3 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
THE HONOURABLE MR. S. R. DAS: Sir, I move that the Bill be passed. 
THE HONOURABLE THE PRESIDENT: The question is : 
II That the Bill further to amend the Indian Succession Act, 1925, and the Harried 

Women'. Property Act, 1874, be pa88Cd." . 
The motion was adopted. 

INDIAN LIMITATION (AMENDMENT) BILL. 
THE HONOURABLE MR. S. R. DAS (Law Member): Sir, I move that 

the Bill further to amend the Indian LiJDitationAct, 19Q8, be taken into 
CQDaideration. I explained the object of this Bill on the last occasion only a 
Bborttime ago. It refers to certain amendments of seotion 10 of the Limitation 
Act and articles 133 and 134 of that Act. 

THE HONOURABLE THE PRESIDENT: The question is : 
II That the Bill further to amend the Indian Limitation Act, 1908; be tabn iDto conai· 

deration. " I 

THE HONOURABLE MR. V. RAMADAS PANTULU (Madras: Non-Muham-
madan): Sir, I beg to move: 

.. That the Bill further to amend the Indian Limitation Act, 1008, be referred to .. Select 
Committee." 

My reason for doing so is that the Bill as framed raises very vital questiollli 
which involve very serious consequences to Hindu, Muba~adan and Bud-
dhist religious and charitable trusts. The law 8.S it at present stands may be 
summarised thus. With regard to a su it t.o recover properties vested in a trustee 
for a specific purpose, there is no period of limitation. Properties ·can be ~
covered after the lapse of any time; 1'I00:also with regard t,o trust propertieB' 
alienated by the trustee without consideration; they may also be recovered DOW' 
a~ the lapse of any time. With regard to trust properties alienated for valua-
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INDIAN LIlIITATlON (AMENDJrIBNT) BILL. 94:7 

ble consideration the period of limitation for recovering them is 12 /ears from 
the date of the transfer \lnder article 134 of the Indian Limitation Act. With re-
gard to trespass on endowment properties, the period of limitation is alae 12 years. 
Hot, Sir, the Privy Council have introduced a very material change by the well 
known decision in Vidya Varudhi /). Valuswami Pandithar, in which they 
point out that Hharmakarthas of Hindu temples, Mutavallis of mosques and 
people like that are not trustees in the English sense of the word, that they are 
Jrujre managers, and no property is vested in trust in them, and therefore they 
a.re not wiihin the purview of section 10 and they will not be within the pur-
view of article 134. The consequences of that decision are these. With regard 
to properties ali~nated by such managers, whether for consideration or not, the 
protection of section 10 is not available, and a suit against the alienee of the 
trust property will be balTfd by limitation in the ordinary course either by 
article 144 or.some other article. Therefore, section 10 will not protect them. 
To guard against that, I find this Bill makes a provision by adding a paragraph 
to section 10 that: 

.. For the purposes af this section any property oomprised in a Hindu, Muhammadan or 
Buddhist religious or charitable endowment shall be deemed to be property vested in 
trust for a specific pUrpollfl, and the mana.ger of a.ny such property sha.ll be deemed to be 
the trustee thereof." 

. It is of course beneficial so far and it ought to stand. But this Bill further 
purports to introduce the same Explanation into articles 133 and 134 of the 
Indian Limitation Act, the effect of which will be very disastrous to Hindu, 
Moslem and Buddhist endowments. 

At present, as the case-law stands with regard to the Hindu, Muhammadan 
and Buddhist endowment properties, when properties are alienated, they can 
be recovered back during the lifetime of the alienor and within 12 years from 
the date of succession by his successor. If an alienor is the manager of a 
Hindu temple or a Muhammadan mosque, the properties can be got back during 
the lifetime of the alienor, or within 12 years from the date of his death. There-
fore it gives a very extended period of limitation. Knowing as we do, the very 
unsatisfactory way in which the Hindu and Mussalman trusts are managed and 
the negligence with which the rights of these are treated, it is undesirable, in 
my opinion, to curtail the period of limitation which is now available for suits 
in regard to that class of trust properties. This particular Bill says that the 
suit should be brought within 12 years from the moment the transfer becomes 
known to the plaintiff, who is generally the beneficiary or the succeeding 
manager. That is a very serious infringement of the existing right. There-
fore, I think it requires very serio~s consideration from the Members of this 
House. 

Another objection to this Bill is that it curtails the period of limitation 
with regard to the recovery of trust moveables to three years. Article 133 
which :relates to trust moveables was purposely placed in that part of the 
Schedule which relates to suits of 12 years' limitation by the framers of the 
Indian Limitation Act.. It h8.R been there since the Indian Limitation Act was 
p&88ed, and even 'in the ll:nglish Statutes a. difference exists between the trust 
moveables and theorllinary moveable property ,,-ith regard to limitation. 
Some of these moveable properties consist of incomes from various SOUlO¥ like 
IeCUrities and things of that sort. Therefore, if 8 trustee misappropriates tbe 
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[Mr. l. Bamadu FlIIIlilllu.] 
trust mflveaMe property by alienating it, I real)y do not see any judc.tion 
why the l1'l18t should be' made to lose the property within a short period' oft1rree 
years. Indeed, it would be very dis&8tl"&Us- to the intereBts of the truB't.ft 
may be uged that it win not be possible to l'eC(Wer th~ specific mo~ble' pro-
perly attertbree ye.rs, kt it is welllm0wn totne Mem:beM of the,HeuRe that 
when a suit is brought to recover the moveable prtlperty; iR the atternative Ii 
claim for i'b! vahle sbauld be mlP.de under the Civil P"Moetture' €!Me. 'Phel.'efoft!, 
the article really deprives the tl'1Hlt of t:&.e right to get ba.ek the v.eo of pro-
perties misappl'Opr'JAtJeci. A man OMlftOt be piI!~ iutlo jeil for not bringing s 
specifio moveable into the eOll1t. He oan Oftlr be mutoted in: dam~ 1io the' 
enent ef the value of the miele. 'PheJ'lerore, ~he' oUl'tBli'hnent 'of 1iJri.'e period' of 
limitation means th&tl you caanot recover eitaer' damages ~r ita "'e ~ 
~l'8e' years. SOMe Memb8l'8 perhaps·]mow tb&t whn tire rel'Mdy i'8 barred, 
~e right is, also extillguished under the Indiali 1!.im!tatiOft' Act, &t the eue ef 
some annuities the endowment may not only lose the incomes,.·three years; 
but _ lo8e the right itself. Therafare, it is • vezy I18NG1I&' ewttailment. I 
have not seeaHa the Statement ef ODje. and BeIlBOlllt any fel80U &8 110 wh1 
8 provision whieh existed' from the time-tire Indian Limita'lioDlA'e't was e~aef.ed; 
is aought to be sud~cnly rhanged so as to ('url8il ~;he period of nmitation from 
112 to 3 years. , .-

Another matter which rcq~ireR cODsideration is this. Th~ existing arti~le, 
J34 !la.ys tliat the reriod of limitation Ilhould lle 12 years from· the cfut.e of the 
transfer to r('('over trust properties. This Bill says 1'2' years .. when the transfer 
~omes known to· the plaintifll". 'l'he Ci~J1 J11.e eonllmi1llee was ooftsider-
mg the means whereby to curtailthe length- ohhe GiviI' proeetediftgs, 8;l\dthere-
_ they wa.ntedl something' more defi"it.e in tme tlhmi oolUninlfof the articles 
in the I.imitlaltion. Act wheIlever they were'vagae ami involved the adding of' '& 
la7@t1 mass of oral evidence; H yon say tha.t! tihe' fttiMting' point! is the date ~ 
the transfer of title, or of pC!ll!8e88ion, then it wiltl be sometlling definite. If it 
is the date of-plaintiff's lmowledgt~, iB.every Oa.tle' theplamtift may say that ~, 
Janew it only two yeam ago and' the deft!neli.nt may say that tlte plaintfft'kneW 
it more than 12 years a({O. Therefore, it opens & wi~' dOOI' for volumin01l8 
oml evidence. Tbe object of'1ihe (i)ivil; Justiioe Gommittee is aotually fruBtta.ted~ 
by this provision by making it more vaglle and, mOJ16 el~ and thereby &pen-
ing the door to mOl!e ('.onfiictin#{, evidencI) in'M.Se8 lika tlh.-; I notice from the 
Bill to amend the Transfer of Prope~ Act, which! WaA' eimdat.efl to all of'~;' 
that registmtion W&8 made a COJl(lIU8i~ proof. of1lmowledge at least for thOfJe 
who take the property. It ifl a.lso proposed' t.o mak~ neDveyanoe OOMpUlsmy 
in all cases of transfer. If that is RO, then the original article giving it from- ~, 
date oUmnafer may stand; Anyhow, this is.a' ma4ltor whWh QlI8htOO be COD-
sidered. What is most extmOl'dinary is tWa. With reprd to art..WJ.e.. Ie»,. 
one 8et of Judges said that the starting point o£ limitatiQn should be front· the 
date of tmnsfer ; another set of Judg!!8 said that it ought to be hem tba date; 
when the possession of the property waa taken; and the tha-d set, of,J~, 
&aiel that,the article applied only in those c~ in which the tranafer W~~ 
paWed by p08l!ession. I find. that the Bill does DOt. ado~ta.p.y of t_ three., 
views. I~ takes the fourlh view, namely, t~ the startiAlf- :pQiat slaould, be 
from llLe, date of kDowled~ of the pJa.intii~ 1 think. there is maah, to be; Ilf&id., 
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in favour of the three views already taken by 80me emineM JadJ.,eftile High : 
Courts .. One of them was Sir John WaUis, whQ is now in the Pri.vy.Cnncil, 
the otllers, Sir Murray Coutts-Trotter, the present Chief J uatice of!da.dze,&, .' 
late Justioe Sir K. Srin~vasa Iyenger of Madra.s and Justioe Mukherjee of the. 
Calcutta. High Court.· From the beneficiary pla.intiff's point of view the ·date-
at the passing of the pt'l88eIIsion to the a.lienor may be most equitable for regie-
tmtionmay.not he notice of transfer to the beneficiary woo seems to recQVtW 
the· properties. 

Th~ propet course is to have a separate anide t.o deal with the' c_of' 
alienation of Hindu. Muhammadan and Buddhist endowments and not 10 ~lur" 
them with alienations of other kinds of trust!! now dealt with hy articlea 
ISS a.nd 134. The Bill as framed raises very large questions by curtailingvliJlw. 
able ri~ts and c~~ting :ra~o~s other diffir.ultiplI. I do . not think it should 1M;. 
passed 1D the form In: whlCh It IS framed. Therefore, I suggest t'hat more thO\'lgl'd: 
should be given to it, a~d with th:!! object 1 move that it be referred to a8elect-' 
Committee. 

THE HONOURABLE MR. S. R. DAS; Sir, I am prepared to acoept tlie mt>tion 
moved by the Honourable Mr. Ramadas Pantulu, but I should lik<l to mAke it 
clear that the Bill curtails none of the present right'J. Howc:lver, it is 'a_ter 
~t might very well go to the Select Committee so that I may b~ abltt to 
sb9w,J)lY learned friend that hls &oppr!iliensions are. really needless. 

- TD-HoNO'I1RABLB TJlI!lPRE3H).ENT: The original question Was·.: 
.. That the Bill further to amend the Indian Limitation Act, 1908. be ta:keii·hdo OOB-

aideratioD It. 
Since which an amendment h. been moved: 
" That the Bill be referred to ~ Select Committee." 
The question I have to put is : . 
.. That the Bill be referred to a Select Committee." 

. ~he 'p1otion was adoptit?d. 

INDIAN LIGHTHOUSE BILL. 
THE HONOURABLE SrR GEOFFREY CORBETT (Commerce SfJcretaryl· ;', 

Sif, I ~ove $at the Bill to consolidate and amend the law relating to the· 
provIsion, maintenance and control of lighthouses by the Government in 
British India, as reported by the Joint CoJlrUnittee, be taken into ooJUidera-
tam, . 

La8(F~bruary, when I moved that this Bill be re.ferred to a Jojnt 00#1-
mittee, I gave a full explana~ion of its sco~e and it.<J. objects .. Since th6\&,·. it 
has been nry. carefully examm.ed by the Jowt COmDllttee, wh~ch has submlt-
-..la lm&~GW1 ,report. The Bill is of • rather special and techDical natare, 
and the interests dected were well represented on the Jomt. COouni .... , 
Iil" these circumstances., I do not think that I need detain the House by &nu-
merating in detail the small amendme.nts that were made in the C~~ .. 
• Y,!lVer81eititer .•• eruim6Btaof a drafting nature, or else ma~t.ers of adqurustra-
tive detail, which will, we hope', ma.ke fM the' smootaer workiDg of, the AA=t. 
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'[Sir Geoffrey Corbett.] 
There is, however, on~ question to which I wish to refer, and that is, the 

O«nl8titutionAI powers of the Advisory Committ~~, for which clause 4 of the Bill 
pto'vides. I wish to make it clf'ar that the Government and the Legislatur/) 
must retain ultimlloOO r'1Sponsibility for thl;! lighting of the (',oasts on which the, 
safety of life and property 110 much depend". And they mUllt retain ultimate 
control over expenditure. But lIubj'3Ct to thill the Government are quite pre-
pared to accept the rl:lcommendation t,hat the advice of the Central Advisory 
Commit~ should in ordinary cases be accepted. The Bill requires tat this 
Committee "shall consist of pt:!rsons rl:lprt'.senting interests affected by the 
Act or having sp~ial knowledge of thp, subject-matter." Tht:! Government, 
fully recognise that a Committee so constituted will carry great authority; 
and they agrel:l that its advice should ordinarily be accepted. The Govern-
ment are also quite willing that inte~sts affected should be represented on the 
Committee in the manner recommended. 

Sir, I move. 
The motion was adopted. 
Clauses 1 to 9 were added to the Bill. 
Tn HONOURABLE THE PRESIDENT: Clause 10. 
THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY (East 

Bengal: Non-Muhammadan): Sir, after having (',onsulted the Honourable 
Member in oharge of the Bill, I do not propose to move the amendment· 
that stands.in my name. 

Clause 10 was added to the Bill. 
Clauaes 11 to 22 were added to the Bill. 
The Schedule was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
THE HONOURABLE SIR GEO~'FREY CORBETT: Be£oremov~ that 

the Bill be passed, I should like to express my appreciation of the very helpful 
interest that has been taken in it by Shipping and Commercial bodies, British 
B8 ",ell as Indian. I can only hope that, when this Bill becomes law, it will be 
administered, with the assistance of the Advisory Committee, so B8 to give 
India a more efficient and a more economical lighthouse service. 

Sir, I move that the Bill, B8 amended by the Joint Committee, be, passed. 
, To HONOUBABLE THE PRESIDENT: The queation is : 
" That the Bill to consolidate and amend the law relating to the prOVision, mainteno 

nee and control of lighthouses by the Government in British India, al amended by the 
Jo$D,t Co~mittee, be-pall8ed." 

The motion was adopted. 

"'(II) That in lub·('laulle (1) of olause 10 alLer the WOrdl, "two ann ... per ~B n, tile ' 
wortW .. of the ship's tonnage .. be added. 

(6) That in sub·clause (2) of claulle 10 the word .. either" be, inserted befo",' t.ho, 
wor4t .. on its arrival", and the word ".or" be su batituted for the word "and" occurriJig 
before the words .. on ita departure". ' , ., .,' 

(0) That in the proviso to sub·clause (2) of clause 10 the wordl " at &ny port 'iDBritilill ' 
1Ddi& .. be inaerted after the warda .. in relpect of any ship ". 



I 
BODIES CORPORA'fE (JOINT OWNERSHIP) BILL. 

. TJilE HONOURABLE MR S. R. DAS (Law Member): Sir, wtth resaId to 
~e terms of the amendment of which notice has been given, we think that 
they require ~8CrioWi consideration, and I propOl!e, with your permiuion" Sir.; 
not to move for the Bill being taken into consideration now. 

PPSIDENCY-TOWNS INSOLVENCY (AMENDMENT) BILL. 
TIlE HONOUBABLE MR. S. R. DAS (Law Member): Sir, I move that 

the Bill further to amend the Presidency-toWDslnso]vency Act, 1909, for certain 
porpoees, be taken into consideration. 

Sir" 88 is clearly pointed out in the Statement of ObjectB and Reasons, t.he 
amendments proposed in the Bill relate to sections 7 and 36 of the Presidency-
toW1lB Insolvency Act, 1909. Section 7, as it now stands, empowers an In-
solvency Court to decide all questions of priorities and all other questiollfl 
whatsoever, whether of law or of fact, which may arise in any case of insolvency 
coming within the cogllisance of the Court, or which the Court may deem it 
expedient or necessary to decide for the purpose of doing complete justice 
or making a complete distribution of property in any such case. As will be 
noticed by Honourable Members the words are in very wide terms. 

Section 36, on the other hand, empowers the Court inter alia to summon 
before it any person "supposed to be indebted to the insolvent " and to re-
quire such person to produce before it any documents in his cWitody or power 
relating to the insolvent, his dealings or property. If, on such·examination 
of such person, the Court is satisfied that he is indebted to the insolvent, it may, 
on the application of the Official Assignee, order him to pay to the Official 
Assignee, the amount in which he is indebted. This section taken alone 
does not empower the Court to inquire into and decide 8. claim which is 
not admitted. The Calcutta High Court and also the Bombay High Court, 
have always interpreted this section tomean !hat it is only when a debt to 
the insolvent is admitted that an order is made for payment by the debtor to ' 
the Official Assignee. The Madras High Court has read section 36 along with 
section 7, the terms of which, as I have already pointed out, are very wide, 
and they have gone into cases of disputed claims, and the object of this amend-
ment is to make it quite clear that the Calcutta and the Bombay High Courts' 
practice is the correet one, and to make it quite clear that it is only in cases 
where a debt is admitted that the Insolvency Court is empowered to order the 
debtor to pay the debt to the Official Assignee. The reason why the Calcutta 
and the Bombay High CourtH have always taken that attitude is really .. 
matter of pract.ical ronvenience. In an ordinary suit where a man claims 
money that ill due to him and when the defendant disputes the claim, he is 
entitled to put in a written stat.t1m('nt. He is 11.180 ent.itled to see and inspect 
the documents on which the plaintiff relie~;. When the case comes before the 
Court, he is entitled to cro88-examine the plaintiff or the witnesses for the 
pI&iniiff; but under t,he insolvency proceedings, where a debt is disputed, there,. 
is no procedure of that description at all. What happens under eection 36 

( 951 ) 



962 COUNCIL 011' STATE. [2ND SEPT. 1927. 
v 

[Mr. S. R. Dull 
is that the, man who is alleged to be indebted to the insolvent's estate is sum.-
'!6onea;he i: examined and cross-examined, and if upon that the Courtis8a.tisfied 
that he is indebted he is ordered to pay. That is to say, he does not get a pro-
~r trial~ he does not get the advantage of the procedure which he is entitl~d 
to, if the case was in an ordinary Civil 'Coutt, with the J(mlt. that the 'Court 
orders him to pay the money wit.houtgiving lrim an opportunity to cross-
examine the insolvent or Iris witnesses. Even in a small matter, li'!il. ~ small 
claim which comes up before a SmaIl Cause Court, the defendant iliientitled 
_see the decuments upon W'hich the plaintifI relies, and he is entit~d Wftlross-
eMmine the plain~HI. It is only right that where a claim is dDputeq~ th,. 
defendant should be given an opportunity to show that he is in the rightw~~ 
he cannot do under the procedure in the Insolvency Court. That is the reason 
ittiy the calcutta and the Bombay High Courts have never tnade &n~order ""th referenCe to a claim which has been disputed by the 'debfur. l'mlLy 
a180 mention; asa roatter oHact, that this propoFalwAs submitted 'to the Higlt 
'Court ()f Madras. The Madras High Court has agreed tofol1owt'he p:t(j~ 
"6f the ~lcutta and the Bombay High Courts. To make this qUite clesr, ttus 
Billhas been introduced for the purpose of saying that it is only In C8ses1vh~re 
the debtor admits the claim and where no further proceeding is necessary, t,hat 
the InsOlvency Court is empowered to order him to pay.' 

The amendments proposed. by clauses' 3 and 5 of the Bill are intended to 
make it clear that a debtor, when he files his petition for insolven.cy and the 
Jl&titiOD is admitted, must at tlle same tilDe 80180 file wit'! the, Officia.l Assignee 
..uhis books. of account and a listofllis debtors and creditors. That is ~me
times done by the rules 01 the High Court, hut recently there was a deci~ion of 
tire Cnicut,ta High Court doubting whether the rule of 1hat Court which re-
'laires an applicant to file bis list of debtors and creditors and his books 01. 
account is illtra, vires of the Insolvency Act. In order to make that quite 
u1ea-r this amendment of the Insolvency Act hall been introduood ilO that, there 
~y !be no doubt that the Court can make rules &8 to how the~, accounts are 
to be. produced, when they are to be produced, and in what formt1!-ey are to be 
~ed' and sO on. ' 

ThOse are the amendments proposed by the Bill. Sir, I move. 

THE'HoNOURABLE THE PRr.ESIDENT: The question ill: 

'j • 

"That the Bill further to amend thc Preliidency-towDi Insolvency ,Act, 1009, lOt 
oert.&in ~8, be taken into consideration." ' " 

'fha' motion was adopted. 

,;ctaUSeB 2, 3, 4 and 5 were added to the Bill. 

o' 'Clam:Ie I was' added to the Bill. 

,.' 'DIe Title ,and Pree.mble were added to the Bill. 
" ':''.tD'RoNOOUBLE MR. S. R. DAB: Sir, I move that the ,Bill be~. 

The motion was adopted. 



I) 

REPEALING BILL. 
THE HONOtJRAHI.E MR. S. R. DAB (Law Member): Sir, I move that 

the Bill to repeal eertain enactments, as passed by the Legislative Assembly, 
be taken int.o consideration. ' 

This is a formal Bill to repeal such enactments as have become tlp6llt or 
repealelt hy other Actll or without express specific repeal are for some reason 
or other no longer in force. It is really a formal Bill in order to assist the 
production of the new edition of the Unrepealed General Acts which has DOW 
been taken in ha.nd. 

I move, Sir. 
The motion was adopted. 
Clauses 2 and. 3 were added to tbe BilI. 
'The Schedule was added to thfl Bill. 
'Clause 1 was added to the Bill. 
'The Title and Preamble were added toi;he Bill. . ' 

'THE HONOURADl.E MR. S. R. DAB: Sir, I move t.hat the Bill, as passed 
hy the Legislative Assembly, be passed. 

The motion was adopted. 
The Council then adjourned till Elt'!ven of th(~ Clock on Monday, tha 

5th September, 1927. 
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